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MINUTES OF THE MEETING No. 17/14 dated  24.7.2013  UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DGFT
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
 

1.         Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi
 
2.         Shri Daya Shankar, Deputy .Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi

 
Further, Shri G. Saravanan, Foreign Trade Development Officer, Norms   Committee – IV, Office of DGFT, Udyog Bhawan, was also present in the meeting.
 
 
The Committee first considered minutes of the ALC Meeting No.16                                                                               
                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                       /14
for confirmation and confirmed and adopted the same without any change.
 
 
Case No M-93
NC No.17/14
Dated 24.7.2013

M/ s  Artek Surfin Chemicals Ltd,
1)  F.No.01/83/50/18/AM10/DES-IV
RLA F.No.03/94/40/1103/AM10
Lic.No.0310514626 dated 3.4.2009
 
2) F.No.01/83/50/114/AM10
RLA F.No.03/94/40/1138/AM09
Lic.No.0310515357 dated 13.4.2009
 

 
The E-mail representation of the firm dated 21.5.2013 was considered by the Committee.  Based on the written recommendations dated 21.6.2013, furnished by Technical Authority, C&PC (Chemicals), Committee decided to amend the UOM mentioned in the earlier approval of Committee, against the export item at Sl. No.6 of AA No. 0310514626 dated 3.4.2009 and Sl.No. 1 to 9 of export
products of AA No. 0310515357 dated 13.04.2009, from ‘Ltr’ to “Kg”.
 
All other descriptions and quantities mentioned in the earlier approval of Committee in NC Meeting No. 8/83 dated 20.05.2009 will remain the same.
 
RLA, Mumbai may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 
 
 
 
Case No M-94
NC No.17/14
Dated 24.7.2013

M/ s Sarada Starch (P) Ltd, Mumbai
F.No. 01/83/162/98/AM13/DES-IV
RLA F.No. :03/95/040/1367/AM06/
Lic. No. 0310370117 dated  6.03.2006

 
 
The Committee considered the case as per agenda.  Committee observed that a similar case was considered in the Meeting No.14/83 dated 7.7.2010 and, hence, Technical Authority, Department of Industrial Policy & Promotion, have recommended vide their U.O.No. Nil dated 13.7.2012, same norms as in the past.  Committee, therefore, decided to approve norms, as under:-
 
Export Item
 

S.No. Description of Item Quantity
1. Raw Face Mask Powder (Containing minimum

40% Alginate Powder)
1 Kg

 
Import Item
 

S.No. Description of Item Quantity
1. Alginate Powder 0.40 Kg

 
    
This is only for regularization purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-95
NC No.17/14
Dated 24.7.2013

M/ s  Artek Surfin Chemicals Ltd,
F.No.01/83/50/687/AM12/DES-IV
RLA F.No.03/94/40/0325/AM12
Lic.No.0310655377 dated 22.9.2011

 
 
The Committee considered the case as per agenda.   The E-mail representation of the firm dated 21.5.2013 was considered by the Committee.  Based on the written recommendations dated 22.6.2013, furnished by Technical Authority, C&PC (Chemicals), Committee decided to amend the descriptions of export/import items,  as under:-
 
Export Item:
 
From To
CUPRAMAX AC 20831 CUPRAMAX AC 2083 I

 
Import Item
 
From To
Import Item at S.No.3 against the export item TEKNOBRITE AZ 85 M
 
CALFAX 101-45 CALFAX 10L-45
Import Item at S.No.3 against the export item TEKNOBRITE AZ 1085 M
 
CALFAX 10 L45 (Sodium Decyl Diphenyl
Oxide)

Calfax 10L-45 (Sodium Decyl Diphenyl Oxide
Disulfonate)
 

Import Item at S.No.2 against the export item NEOBRITE 536
 
Ethylene Oxide Propylene Oxide

 
The above decision is without any changes in the other descriptions and quantities in the minutes of NC Meeting No.48/83 dated 29.2.2012 (Committee observed that there are no justifications for any enhancement in the quantities of any item of import items).
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-96
NC No.17/14
Dated 24.7.2013

M/ s Sarada Starch (P) Ltd, Mumbai
 F.No. 01/85/50/251/AM07/DES-IV
RLA F.No. :03/95/040/1367/AM06/
 Lic. No. 0310423533 dated  16.03.2007

 
 
The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 22.7.2013, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
1. Raw Face Mask Powder (Containing minimum

40% Alginate Powder)
1 Kg

 
Import Item
 
S.No. Description of Item Quantity
1. Alginate Powder 0.40 Kg

 
    
This is only for regularization purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-97
NC No.17/14
Dated 24.7.2013

M/ s Silver Oak Labs (P) Ltd,
F.No. 01/83/50/1943/AM08/DES-IV
RLA F.No. :05/24/040/350/AM08
Lic. No. 0510207144 dated  3.08.2007

 
 

Committee considered the case as per Agenda and noted that the case has been re-examined by Technical Authority, Department of Industrial Policy & Promotion, based on the additional information/documents furnished by the firm  vide letter dated May 31, 2013.   The firm have submitted their reply enclosing hard copy of application submitted to CLA, New Delhi, License Copy, a
declaration for export & import items, FDA Certificate, A.R.E. – 1, Export Invoice, Shipping Bill, raw material specification etc..

 
While examining the application and shipping bills, it is observed that the unit of export item in Numbers whereas in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise), it is given in grams. After obtaining all corroborative evidences from the firm, Technical Authority, Department of Industrial Policy & Promotion, observed that the weight of one Number of export item 1 &

2 is 5.71 grams, export item 3 is 4.20 grams and Export Item 4 is 16.00 grams.
 

            The firm has also submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, in the views of Technical Authority, Department of Industrial Policy & Promotion, appears to be reasonable. However, component is allowed on net to net basis.
 
Taking all the above facts and circumstances into consideration, Committee, based on the written recommendation of  Department of Industrial Policy & Promotion, furnished vide their U.O. No. 7/100/2013-TSW/124 dated 19.07.2013, decided to reconsider and approve norms, as under:-

 
Export Items:
 
S.No. Description of Item Quantity
1. GG LUXURY LIP GLOSS RED MERCURY (LIP COLOR)  20,000 Number

2. GG LUXURY LIP GLOSS GOLDEN BEIGE (LIP COLOR)  25,000 Number

3. GIORDANI GOLD LACQUER PERFECTION EYELINER
- VINYL BLACK (Eye Liner)

1,00,000 Number

4. NSC SOOTHING EYE CONTOUR GEL (Moisturiser -
Eyes)

6,00,000 Number

 
 
Import Items:
 

S.
No. Description

Unit of
Measurement

Qty As Per
License

Qty
Recommended

1

Bulk GG Luxury Lip Gloss Red Mercury
(Relevant premix of Polybutene, Caprylic/Capric
Triglyceride malate, Nylon-12, Propylene
Carbonate, Pigment Titanium dioxide, Red-6,
red-7 lake, blue 1 lake etc.

Kg                         
120.00

 
                  114.77

2

Bulk GG Luxury Lip Gloss Golden Biege
(Relevant premix of Polybutene, Caprylic/Capric
Triglyceride malate, Nylon-12, Propylene
Carbonate, Pigment Titanium dioxide, Red-6,
red-7 lake, blue 1 lake etc.

Kg                        
 150.00

                   
143.46

3 Barrel+Wiper (GG Lip Gloss) Bottle-Poly
Ethylene terephthalate, Wiper - LDPE No(s)                   

45,225.00 Net to Net

4
Cap+Applicator (GG Lip Gloss) Cap-
Acrylonitrile butadiene styrene, Applicator - Poly
Propylele

No(s)                   
45,225.00  Net to Net

5 Carton GG Lip Gloss (Incada Silk 280 & Meta
print) No(s)                   

45,675.00  Net to Net

6 Base Label (GG Lip Gloss) Red Mercury
(Paper) No(s)                   

20,700.00  Net to Net

7 Base Label (GG Lip Gloss) Golden Beige
(Paper) No(s)                   

25,875.00  Net to Net

8 Butylene Glycol Kg                         
482.00

                   
482.00

9
Phenonip/Euxyl K 300 (Propyl Paraben, Methyl
Paraben, Isobutyl Paraben, Ethyl Paraben,
Phenoxy Ethanol)

Kg                           
39.00

                     
38.59

10 Neutral TE (Tetrahydroxy
Proplylehtylenediamine) Kg                         

129.00
                   

129.00

11 VERSENE EDTA ( Disodium Edta) Kg                           
10.00

                       
9.65

12 EXTRACT CHAMONILE 20376 Kg                         
106.00

                   
106.00

13 Tween 20 Kg                           
96.00

                     
96.00

14 Vit E Acetate WS 500862 (Tocopheryl Acetate) Kg                           
10.00

                       
9.65

15

Premix Lip Color Girodani Gold Lacquer
Perfection Eyeliner - Vinyl Black (Relevant
premix of Aqua, Acrylates/Ethylhexyl Acry
Latercopolymer, PVP, Polysorbate 20, PEG-32,
PEG-6, Strearatae, cellulose gum, pegment
C177499)

Kg                         
428.00

                   
422.10

16 Bottle &  Wiper (GG Lip Gloss) (Bottle-Poly
Ethylene terephthalate, Wiper-LDPE) No(s)                

100,500.00  Net to Net

17
Cap & Applicator (GG Lip Gloss) (Cap -
Acrylonirile buadience styrene, Applicator-Poly
Propylele)

No(s)                
100,500.00  Net to Net

18 Unit Carton (GG PL Eyeliner) (Incada Silk 280
& meta print) No(s)                

101,500.00  Net to Net

19 Base Label (GG PL Eyeliner) Paper No(s)                
103,500.00  Net to Net

 
The above decision shall supersede the decision of Norms Committee-IV’s Meeting No. 11/83 dated 11.06.2008.  This is only for regularization purpose.  No further imports/exports shall be allowed, as the license has already expired.
 
CLA, New Delhi, to take further necessary action, as per above decision of Norms Committee.
 
Case No M-98
NC No.17/14
Dated 24.7.2013

M/ s Silver Oak Labs (P) Ltd,
 F.No. 01/83/50/1200/AM09/DES-IV
RLA F.No. :05/24/040/286/AM09
 Lic. No. 0510224810 dated  31.07.2008

 
 

Committee considered the case as per Agenda and noted that the case has been re-examined  by Technical Authority, Department of Industrial Policy & Promotion, based on the additional information/documents furnished by the firm vide letter dated June 12, 2013 & July 10, 2013.  The firm have submitted their reply enclosing hard copy, License Copy, a declaration for export & import items,
FDA Certificate, A.R.E. – 1, Export Invoice, Shipping Bill, raw material specification and copy of International Cosmetic Ingredient Dictionary & Handbook.

 
 While examining the application and shipping bills, Technical Authority, Department of Industrial Policy & Promotion, observed that the unit of export item is given Numbers in the advance authorization, whereas, in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise),  it is given in grams. After obtaining all corroborative evidences from the firm, it is observed that the weight

of one number of export item 1, 2 & 3 is 75.75 grams.
 

            The firm has also submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, in the views of Department of Industrial Policy & Promotion,  appears to be reasonable. However component is allowed on net to net basis.
 
 

Taking all the above facts and circumstances into account, based on the technical recommendations of Department of Industrial Policy & Promotion, furnished vide their U.O. No. 7/100/2013-TSW/125 dated 19.07.2013, Committee decided reconsider and approve the cases, as under:-
 
Export Items:
 
S.No. Description of Item Quantity
1. SPICY GINGERBREAD HAND CREAM  9,90,000 Number

2. ALMOND RICE PUDDING HAND CREAM 10,60,500 Number

3. SWEET SAFFRON CAKE HAND CREAM  8,35,000 Number

 
 
Import Items:
 

S.
No. Description of Item

Unit of
Measurement

Qty Applied
for

Qty
Recommended

1
TUBE SPICY GINGERBREAD
H CREAM No(s)

     
 994,950.00  Net to Net

2
TUBE RICE PUD. WITH
ALMD. H CREAM No(s)

  
1,065,803.00  Net to Net

3
TUBE SAFFRON CAKE
HAND CREAM No(s)

      
839,175.00  Net to Net

4
BITREX 20% ALC
SOLUTION Kg

                 
21.90

                        
21.90

5
FRAGRANCE E_0716654-01
SAFFRON CAKE Kg

              
190.00

                      
190.00

6
FRAGRANCE E0716656-01
SPICY GINGERB Kg

              
225.00

                      
225.00

7
FRGRANCE 246378 RICE
PUDDING Kg

              
241.00

     
                 241.00

8
CETEARETH -20 OR Eumulgin
B2 Kg

              
655.72

                      
655.72

9
Cithrol GMS GE 8488
(PASTILLES) Kg

           
2,185.80

                  
2,185.80

10 CETYL ALCOHOL Kg
           

4,371.50
         

         4,371.50

11
CAPRYLIC/CAPRIC OR
MAYRITOL 318 Kg

           
6,557.30

                  
6,557.30

12
STEARYL ALCOHOL OR
LANETTE 18 Kg

           
6,557.30

                  
6,557.30

13
PRISTERINE 9559 OR
STEARIC ACID P1855 Kg

             
 480.90

                      
480.90

14 CRODAMOL CAP Kg
              

983.60
                      

983.60

15
SWEET ALMOND OIL
REFINED PH Kg

           
1,093.00

                  
1,093.00

16
SODUWODO ROTELENEK
CZ NAOH Kg

              
196.70

                       Not
Allowed**

 
** The last item (No.16) is SODUWODO ROTELENEK CZ NAOH is not clearly mentioned in the FDA formula, as  only Sodium Hydroxide is mentioned in the FDA formula.  Therefore, the same is not allowed & deleted from the norms.
 
The above decision shall supersede the decision of Norms Committee-IV’s Meeting No. 10/83 dated 03.06.2009.  This is only for regularization purpose.  No further imports/exports shall be allowed, as the license has already expired.
 
CLA, New Delhi, to take further necessary action as per above decision of Norms Committee.
 
 

Case No M-99
NC No.17/14
Dated 24.7.2013

M/ s Silver Oak Labs (P) Ltd,
 F.No. 01/83/50/1940/AM08/DES-IV
RLA F.No. : 05/24/040/00326/AM08
Lic. No. 0510206746 dated  25.07.2007

 
 

Committee consider the case as per Agenda and noted that the case has been re-examined by Technical Authority, Department of Industrial Policy & Promotion, based on the additional information/documents furnished by the firm vide letter dated June 12, 2013.  The firm have submitted hard copy of application submitted to CLA, New Delhi, License Copy, a declaration for export & import
items, FDA Certificate, Export Invoice, Shipping Bill, raw material specification.

 
While examining the application and shipping bills, Technical Authority, Department of Industrial Policy & Promotion observed that the unit of export item in Numbers, whereas in shipping bills /Export invoice/ARE-1 (duly authenticated by central excise), it is given in grams. After obtaining all corroborative evidences from the firm, it is observed that the weight of one number of export item No. 1

is 53.00 grams, export item No. 2 is 74.25 grams Export Item No. 3 is 106.00 grams and Export Item No.4 is 148.50 grams.
                       

            The firm has also submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on bulk raw materials which, according to Technical Authority, Department of Industrial Policy & Promotion, appears to be reasonable. However component is allowed on net to net basis.
 
Taking all the above facts and circumstances into consideration, Committee, based on the Technical recommendations of Technical Authority, Department of Industrial Policy & Promotion, furnished vide their U.O. No. 7/100/2013-TSW/118 dated 10.07.2013, decided to reconsider and approve the case, as under:-

 
Export Items:

 
S.No. Description of Item Quantity

 
1. ANTIPERSPIRANT FOOT CREAM 1,75,000 Number

2. EXFOLIATING FOOT SCRUB  2,00,000 Number

3. JUMBO ANTIPERSPIRANT FOOT CREAM 2,00,000 Number

4. JUMBO SOOTHING FOOT CREAM  3,00,000 Number

 
 
Import Items:
 

S. No. Description of Item
Unit of
Measurement

Qty Applied
for

Qty
Recommended

1

TUBE ANTIPERSPIRANT
FOOT CREAM (Material of
Construction 70% LLDPE/30%
LDPE)

Nos

   175,875.00 Net to Net

2
EXFOLIATING FOOT SCRUB
TUBE (Material of construction
70% LLDPE/30%LDPE)

Nos
   201,000.00 Net to Net

3

TUBE JUMBO
ANTIPERSPIRANT FOOT
CREAM (Material of construction
70% LLDPE+30%LDPE)

Nos

   201,000.00 Net to Net

4

TUBE SOOTHING FOOT
CREAM JUMBO (Material of Nos
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4 construction  70% LLDPE+30%
LDPE)

Nos

   301,500.00 Net to Net

5 LANETTE N (Cetearyl Alcohol,
Sodium Cetearyl sulphate) kgs        5,149.00          5,148.87

6 EUMULGIN B1 (Ceteareth-12) kgs        1,060.00          1,060.00

7 EXTRACT CHAMONILE 20376
(Plant Extract) kgs              22.00                22.00

8 PRIMEROSE EXTRACT (Plant
Extract) kgs              22.00                22.00

9 ESS OIL G0030501 COOL
FEET kgs            181.00             179.75

10 CHLOROHYDROL 50%
(ALUMINIUM  Chlorydrol) kgs        7,963.00          7,963.00

11 EMULGADE 1000 (Cetearyl
alochol, Ceteareth-20 kgs        2,144.00          2,143.92

12 EUXYL K700 (Phenoxyethanol,
Benzyl alcohol, Potassium sorbate) kgs            245.00             245.00

13 EXTRACT WITCH HAZAL
20380 (Plant Extract) kgs              15.00                15.00

14 PEPPERMINT EXTRACT 21295
(Plant Extract) kgs              15.00                15.00

15 CARBOPOL AQUA (Carbomer) kgs        1,791.00          1,790.91

16 TENSAGEX (Sodium Laureth
sulfate) kgs        1,492.00          1,492.00

17 SODU WODOROTELENEK
CZNAOH (Sodium Hydroxide) kgs              45.00                44.77

18 PENTACARE 818
(Cocoglucoside) kgs            746.00             746.00

19

EUPERLAN PK 3000 (Glycol
distearate, Laureth-4,
Cocamidopropyl betaine, formic
acid)

kgs

           298.00             298.00

20 TEGOBETAINE F50 (Fatty acide
amide derivative) kgs            298.00             298.00

21 EUCALYPTUS OIL IP (90054) kgs              30.00                29.85

22 VERSENE EDTA (Disodium
EDTA) kgs              15.00                14.92

23 NIPAGIN M (Methyl paraben) kgs              52.00                52.00
24 ALMOND SHELL POWDER kgs            149.00             149.00

25 PUMICE SAND 20 MESH
(Irradiated) kgs            746.00             746.00

 
The above decision shall supersede the decision of Norms Committee-IV’s Meeting No. 11/83 dated 11.06.2008.  This is only for regularization purpose.  No further imports/exports shall be allowed, as the license has already expired.
 
CLA, New Delhi, to take further necessary action, as per above decision of Norms Committee.
 
 
 
Case No M-100
NC No.17/14
Dated 24.7.2013

M/ s Silver Oak Labs (P) Ltd,
F.No. 01/83/171/87/AM14/DES-IV
RLA F.No. :05/24/040/191/AM08
Lic. No. 0510204646 dated  7.06.2007

 
 

Committee considered the case as per Agenda and noted that has been examined by Technical Authority, Department of Industrial Policy & Promotion (DIPP), vide firm’s letter/e-mails dated May 8, 2013, May 13, 2013 and 23.05.13.  The firm have submitted their  a declaration  for export and import items, FDA Certificate, A.R.E. – 1, Export Invoice, Shipping Bill, raw material specification
and Chartered Engineer certificate certifying the weight of the of export items.

 
 Technical Authority, DIPP, observed that in the  advance licence, the quantity of the product was given in the Numbers and, however,  based on A.R.E.-1, Export Invoice, Chartered Engineer certificate, the following weight of export products have been arrived at by TA, DIPP:-
 

Export Item:    1            :         Net content 74.25 grams packing
                        2            :         Net content 148.50 grams packing
 
            The firm has submitted a copy of approved formula from Drug Authority, declaration regarding import and export items and they have claimed 0.50% wastage on raw materials which, in the opinion of TA, DIPP, appears to be reasonable. However component is allowed on net to net basis.

 
Taking all the facts and circumstances above into consideration, based on the technical recommendations of TA, DIPP, furnished vide their U.O. No. 7/100/2013-TSW/94 dated 7.6.2013, Committee decided to approve norms, as under:-
 
 
 
 
 

Export Items:
 
S.No. Description of Item Quantity
1. EXLOLIATING FOOT SCRUB  (Skin Soother)  2,00,000 Number

2. JUMBO SOOTHING FOOT CREAM (Skin Soother) 2,00,000 Number

 
Import Items

S.
No. Description of Item

Unit of
Measurement

Qty
Applied
for

Qty
Recommended

1 Almond Shell Powder kg
      

 149.00              149.00

2 Corbopol Aqua (Carbomer) kg
    

1,791.00
          
1,790.91

3 Essential Oil G0030501 Cool Feet
(Perfume) kg          90.00                89.55

4 Eucalyptus Oil (90054) kg          30.00                29.85

5 Emulgin B1 (Ceteareth-12) kg
       

298.00              298.00

6

Euperlan PK 3000 (Glycol
distrearate, Laureth-
4,Cocamidopropyl betaine,formic
acid) kg

       
298.00              298.00

7
Exfoliating Foot Scrub (Material of
Construction 70%
LLDPE/30%LDPE) No(s)

 
201,000.00  Net to Net

8 Extarct Chamonile 20376 (Plant
Extract) kg          15.00                14.92

9 Lanette N (Cetearyl Alcohol,
Sodium Cetearyl Sulphaate) kg

    
3,433.00

          
3,432.58

10 Nipagin M Sodium (Methyl
Paraben) kg          52.00                44.77

11 Plantcare 818 (Coco Glucoside) kg
       

746.00              746.00
12 Primerose Extract (Plant Extract) kg          15.00                14.92

13 Pumice Sand 20 Mesh(Irradiated) kg
       

746.00              746.00

14 Sodu Wodorotelnek CZNAOH
(Sodium Hydroxide) kg          45.00                44.77

15 Tegobetaine F50/Dehyton PK 45
(Fatty acid amide derivative) kg

       
298.00              298.00

16 Tensagex (Sodium Laureth Sulfate) kg
   

 1,492.00
          
1,492.00

17
Tube Soothing Foot Cream Jumbo
(Material of construction 70%
LLDPE+30% LDPE) No(s)

 
201,000.00  Net to Net

18 Versene Edta (Disodium EDTA) kg          15.00                14.92
 
CLA, New Delhi, to take further necessary action, as per above decision of Norms Committee.
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 17/83-ALC1/2013 MEETING DATE : 24.07.2013
 

1

Case No.:7/13/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00196/AM11/ RLA File :10/24/040/00021/AM11/ Lic.No/Date:1010039111
18.06.2010

Defer Date:21.08.2013

Decision :Re-listed for 21.8.2013.
 

2

Case No.:8/13/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00197/AM11/ RLA File :10/24/040/00022/AM11/ Lic.No/Date:1010039113
18.06.2010

Defer Date:21.08.2013

Decision :Re-listed for 21.8.2013.
 

3

Case No.:26/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00145/AM12/ RLA File :10/24/040/00137/AM11/ Lic.No/Date:1010042343
31.03.2011

Defer Date:21.08.2013

Decision :Re-listed for 21.8.2013.
 

4

Case No.:55/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00174/AM12/ RLA File :10/24/040/00142/AM11/ Lic.No/Date:1010042346
31.03.2011

Defer Date:21.08.2013

Decision :Re-listed for 21.8.2013.
 

5

Case No.:48/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00167/AM12/ RLA File :10/24/040/00145/AM11/ Lic.No/Date:1010042453
07.04.2011

Defer Date:21.08.2013

Decision :Re-listed for 21.8.2013.
 

6

Case No.:5/41/83-ALC1/2011 Party Name:MANGALORE MINERALS PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00729/AM12/ RLA File :31/83/040/00194/AM12/ Lic.No/Date:3110052134
28.12.2011

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda. Reply from the firm has been received by TA, which was incorrect. Another D/L issued on 24.6.2013 by DIPP. Re-listed for 21.8.2013.
 

7

Case No.:15/1/83-ALC1/2012 Party Name:INDIAN TECHNOMAC CO.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00973/AM12/ RLA File :05/23/040/00459/AM12/ Lic.No/Date:0510318043
16.02.2012

Defer Date:21.08.2013

Decision :Ministry of Mines had written to Department of Atomic Energy, on 27.05.2013. However, Department of Atomic Energy had written back to Mines informing that the items are not covered under ‘”prescribed substance” under the Atomic Energy Act, 1962 and they have no comments to offer.  Committee decided to send reminders to M/o Mines to expedite comments. The
case is re-listed for 21.8.2013.
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Case No.:2/1/83-ALC1/2012 Party Name:GEM POLYTECH INDUSTRIES PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00960/AM12/ RLA File :02/24/040/00228/AM12/ Lic.No/Date:0210174765
01.03.2012

Defer Date:21.08.2013

Decision :Reminder to TA issued on 25.10.2012. D.O. Reminder to JS (PC Division) issued on 11.07.2013 for comments.  The case is re-listed for 21.8.2013, as the comments are awaited.
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Case No.:20/8/83-ALC1/2012 Party Name:PUNE METAGRAPH Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00157/AM13/ RLA File :31/83/040/00257/AM12/ Lic.No/Date:3110054198
11.05.2012

Defer Date:21.08.2013

Decision :Email reminder to Addl. DGFT, CLA, issued on 8.7.2013 by DDG(DES-IV) for hard copy of application. Re-listed for 21.08.2013.
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Case No.:1/13/83-ALC1/2013 Party Name:SHYAM CHEMICALS PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00163/AM14/ RLA File :03/95/040/00054/AM13/ Lic.No/Date:0310694693
15.05.2012

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA The case is re-listed for 21.8.2013
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Case No.:1/33/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00617/AM13/ RLA File :10/24/040/00051/AM13/ Lic.No/Date:1010051346
26.09.2012

Defer Date:21.08.2013

Decision :Re-listed for 21.8.2013.
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Case No.:3/33/83-ALC1/2012 Party Name:FUTURA CERAMICS PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00619/AM13/ RLA File :34/24/040/00123/AM13/ Lic.No/Date:3410035408
01.11.2012

Defer Date:21.08.2013

Decision :Email reminder to Addl. DGFT (Chennai) to be sent for hard copy of application. Re-listed for 21.8.2013.
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Case No.:40/47/83-ALC1/2012 Party Name:HYDERABAD CHEMICALS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00874/AM13/ RLA File :09/24/040/00387/AM13/ Lic.No/Date:0910054301
09.11.2012

Defer Date:21.08.2013

Decision :D/L dated 15.3.2013 issued by Department of C&PC (Chem.Div). Committee decided to send reminder to firm. Committee decided to send reminder to firm. Re-listed for 21.8.2013.
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Case No.:20/37/83-ALC1/2012 Party Name:ARVIND PD COMPOSITES PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00715/AM13/ RLA File :08/24/040/00281/AM13/ Lic.No/Date:0810116313
19.11.2012

Defer Date:21.08.2013

Decision :Reminder to firm dated 20.5.2013 issued by this office. Another reminder issued on 22.7.2013 by DIPP. Re-listed for 21.8.2013.
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Case No.:36/5/83-ALC1/2013 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00044/AM14/ RLA File :31/83/040/00128/AM13/ Lic.No/Date:3110056284
20.11.2012

Defer Date:21.08.2013

Decision : Reminder issued for hard copy of application from RLA and firm vide E-mail dated 14.6.2013. . Another reminder also issued on 8.7.2013. The case is re-listed for 21.8.2013
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Case No.:1/37/83-ALC1/2012 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00696/AM13/ RLA File :12/24/040/00003/AM13/ Lic.No/Date:1210008419
29.11.2012

Defer Date:21.08.2013

Decision : Reminder by E-mail issued to RLA on 8.7.2013.  The case is re-listed for 21.8.2013
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Case No.:93/5/83-ALC1/2013 Party Name:RUBAMIN LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00101/AM14/ RLA File :34/24/040/00200/AM13/ Lic.No/Date:3410035585
30.11.2012

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise from firm and Hard Copy of application from firm and RLA. Re-listed for 21.8.2013.
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Case No.:87/5/83-ALC1/2013 Party Name:ADARSHA SPECIALITY CHEMICALS PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00095/AM14/ RLA File :07/24/040/00249/AM13/ Lic.No/Date:0710092280
05.12.2012

Defer Date:21.08.2013

Decision : The case is re-listed for 21.8.2013 for want of hard copy of application.
 

19

Case No.:25/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00859/AM13/ RLA File :05/23/040/00409/AM13/ Lic.No/Date:0510342817
09.01.2013

Defer Date:21.08.2013

Decision : Hard Copy sent to C&PC (PC Division) on 21.3.2013. Re-listed for 21.8.2013 for want of technical comments.
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Case No.:35/5/83-ALC1/2013 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00043/AM14/ RLA File :03/94/040/00909/AM13/ Lic.No/Date:0310721738
22.01.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:25/5/83-ALC1/2013 Party Name:KIM CHEMICALS LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00033/AM14/ RLA File :03/94/040/00901/AM13/ Lic.No/Date:0310722017
24.01.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:9/5/83-ALC1/2013 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case deferred

HQ File :01/83/050/00017/AM14/ RLA File :03/94/040/00833/AM13/ Lic.No/Date:0310722892
04.02.2013

Defer Date:
21.08.2013

Decision :   The Committee considered the case as per agenda and noted that  firm has not given Central Excise Data. E-mail issued on 14.6.2013 followed by reminder dated8.7.2013. Deferred for want of central excise data from firm and re-listed for 21.08.2013. 

 

23

Case No.:8/5/83-ALC1/2013 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00016/AM14/ RLA File :03/94/040/00923/AM13/ Lic.No/Date:0310722999
05.02.2013

Defer Date:21.08.2013

Decision :E-mail dated 14.6.2013 issued for hard copy. The case is re-listed for 21.8.2013
 
 

24

Case No.:11/5/83-ALC1/2013 Party Name:CROPNOSYS (INDIA) PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00019/AM14/ RLA File :03/94/040/00921/AM13/ Lic.No/Date:0310722988
05.02.2013

Defer Date:21.08.2013

Decision : Reminder to firm to be issued  for reply to DL dated 25.03.2013 of D/o C&PC (Chemicals). Re-listed for 21.8.2013.
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Case No.:17/5/83-ALC1/2013 Party Name:COLOURTEX INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00025/AM14/ RLA File :03/94/040/00910/AM13/ Lic.No/Date:0310722991
05.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Department of C&PC (Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
 

Case No.:57/5/83-ALC1/2013 Party Name:KL HI-TECH SECURE PRINT LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status: Case Approved

HQ File :01/83/050/00065/AM14/ RLA File :09/24/040/00528/AM13/ Lic.No/Date:0910054973
06.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 23.7.2013, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
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1. As per application As per application
 
Import Item
 
 
For export
item
Numbers

Description of Item Quantity recommended (in
Numbers)

1. Relevant holographic scratch off labels 5 mm x
27 mm 1 up and holographic scratch off labels 5
mm x 27 5 up

1,00.50,000

2. Relevant holographic scratch off labels 5 mm x
27 mm 1 up and holographic scratch off labels 5
mm x 27 5 up

1,50,75,000

3. Relevant holographic scratch off labels 5 mm x
27 mm 1 up and holographic scratch off labels 5
mm x 27 5 up

1,00,50,000

4. Relevant holographic scratch off labels 5 mm x
27 mm 1 up and holographic scratch off labels 5
mm x 27 5 up

     9,04,500
 
 

5. Relevant holographic scratch off labels 5 mm x
27 mm 1 up and holographic scratch off labels 5
mm x 27 5 up

     3,01,500

  
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:7/5/83-ALC1/2013 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00015/AM14/ RLA File :03/94/040/00946/AM13/ Lic.No/Date:0310723232
07.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 21.8.2013
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Case No.:23/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00031/AM14/ RLA File :03/94/040/00952/AM13/ Lic.No/Date:0310723570
11.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/19/2013-Ch-II   dated 1.7.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Modified Starches (Polysol
HT, Pre Gel Starches,
Dextrid, and CMS-Flotrol)
Modified Starch with
Moisture 9% max.

 1 Kg Native Tapioca Starch (Tapioca
Starch) (for industrial use)
Moisture 14% max. And
Viscosity 42 sec min.

1.04 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:5/5/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00013/AM14/ RLA File :31/83/040/00163/AM13/ Lic.No/Date:3110057093
12.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm, as called for,  vide E-mail dated 14.6.2013. The case is re-listed for 21.8.2013
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Case No.:18/5/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00026/AM14/ RLA File :03/95/040/00821/AM13/ Lic.No/Date:0310723987
13.02.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
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Case No.:21/5/83-ALC1/2013 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00029/AM14/ RLA File :03/94/040/00960/AM13/ Lic.No/Date:0310723864
13.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda. The application was referred to DIPP for providing the comments. U.O. issued on 4/7/2013. The case is re-listed for 21.8.2013.
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Case No.:6/5/83-ALC1/2013 Party Name:DORF-KETAL CHEMICALS INDIA PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00014/AM14/ RLA File :03/94/040/00964/AM13/ Lic.No/Date:0310724203
14.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to defer the case for want of Central Excise Data duly certified by Central Excise. Mail issued on 8.7.2013. The case is re-listed for 21.8.2013.
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Case No.:46/5/83-ALC1/2013 Party Name:PARAS POLYCOAT LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00054/AM14/ RLA File :05/24/040/00430/AM13/ Lic.No/Date:0510346246
15.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 21.8.2013
 

34

Case No.:77/5/83-ALC1/2013 Party Name:AVERY DENNISON (INDIA) PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00085/AM14/ RLA File :05/23/040/00376/AM13/ Lic.No/Date:0510346224
15.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 23.7.2013, Committee decided to approve the case as under :-
 
  Export Item
 
S.No. Description of Item Quantity
1. Self Adhesive Paper 155 GSM +/-10% 1 Sq. Meter
2. Self Adhesive Paper 150 GSM+/-10% 1 Sq. Meter

 
Import Item
 
 
S.No. Description of Item Quantity
 
1.

For Self Adhesive Paper 155 GSM+/-10%
Coated Paper 78 GSM+/-15%
 

 
1.04 Sq. Meter

2. Glassine Base paper 60 GSM+/-10% 1.05 Sq. Meter
3. Solprene Butadiene Styrene Copolymer 0.003454778 Kg
4. Westrez Ester Gums 0.006096840 Kg
5. Quintac (Styrene Isoprene Copolymer) 0.002641889 Kg
6. Regalite (Hydrocarbon Resin) 0.001727476 Kg
7. Nyflex Process Oil 0.00269282466 Kg
 
8.

For Self Adhesive Paper 150 GSM+/-10%
Thermal Paper (76 GSM+/-10%)

 
1.04 Sq. Meter

9. Glassine Base paper 60 GSM+/-10% 1.05 Sq. Meter
10. Solprene Butadiene Styrene Copolymer 0.00345478 Kg
11. Westrez Ester Gums 0.00609684 Kg
12. Quintac (Styrene Isoprene Copolymer) 0.002641888 Kg
13. Regalite (Hydrocarbon Resin) 0.001727476 Kg
14. Nyflex Process Oil 0.002692824 Kg

  
     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:81/5/83-ALC1/2013 Party Name:AMBITIOUS PENS PVT.LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00089/AM14/ RLA File :05/23/040/00462/AM13/ Lic.No/Date:0510346206
15.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and deferred the case for 21.08.2013 for want of hard copy of application from RLA.
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Case No.:14/5/83-ALC1/2013 Party Name:SMI COATED PRODUCTS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00022/AM14/ RLA File :03/95/040/00915/AM13/ Lic.No/Date:0310724438
18.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda.  Based on the written recommendation of DIPP vide their U.O.No.Nil   dated 23.7.2012, Committee decided to approve the case as under :-
  Export Item
 
S.No. Description of Item Quantity
1. Self Adhesive Paper (165 GSM+/-10%) with

Adhesive coating weight of 20 GM/SQM
1 Sq. Meter

 
 
Import Item
 
S.No. Description of Item Quantity
1. Thermal Paper in Jumbo Roll (75 GSM+/-10%) 1.04 Sq. Meter
2. Adhesive (100% Solid) (Rubber Based Hot Melt) 0.024 Kg
3. Silicon Coated Paper (62 GSM+/-10%) 1.04 Sq. Meter

     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

37

Case No.:38/5/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00046/AM14/ RLA File :03/95/040/00858/AM13/ Lic.No/Date:0310724460
18.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Department of C&PC (Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:61/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00069/AM14/ RLA File :08/24/040/00400/AM13/ Lic.No/Date:0810118473
18.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda. TA (C&PC) Chemicals to issue D/L for central excise data. The case is re-listed for 21.8.2013.
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Case No.:62/5/83-ALC1/2013 Party Name:SRIRAM COMPOUNDS PVT. LTD . Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00070/AM14/ RLA File :05/24/040/00419/AM13/ Lic.No/Date:0510346349
18.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 23.7.2013 issued by DIPP. The case is re-listed for 21.8.2013.
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Case No.:64/5/83-ALC1/2013 Party Name:FICUS PAX PVT. LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00072/AM14/ RLA File :07/24/040/00490/AM13/ Lic.No/Date:0710093752
18.02.2013

Defer Date:21.08.2013

Decision :D/L dated 24.6.2013 issued by DIPP. The case is re-listed for 21.8.2013.
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Case No.:13/5/83-ALC1/2013 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00021/AM14/ RLA File :03/95/040/00348/AM13/ Lic.No/Date:0310724589
19.02.2013

Defer Date:21.08.2013

Decision :Hard Copy sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 21.8.2013.
 

42

Case No.:16/5/83-ALC1/2013 Party Name:RAVI DYEWARE CO.LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00024/AM14/ RLA File :03/95/040/00780/AM13/ Lic.No/Date:0310724626
19.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda for want of more clarification on the technical comments dated 1.7.2013 handed over by TA C&PC Chemicals Division in the meeting Re-listed for 21.8.2013.
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Case No.:22/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00030/AM14/ RLA File :03/94/040/00997/AM13/ Lic.No/Date:0310724665
19.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/19/2013-Ch-II   dated 1.7.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Modified Starches (Polysol
HT, Pre Gel Starches,
Dextrid Starch and CMS-
Flotrol) Modified Starch
with Moisture 9% max.

 1 Kg Native Tapioca Starch (Tapioca
Starch) (for industrial use)
Moisture 14% max. And
Viscosity 42 sec min.

1.04 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:80/5/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00088/AM14/ RLA File :05/23/040/00477/AM13/ Lic.No/Date:0510346443
19.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being forwarded to Department of C&PC (PC Division). The case is re-listed for 21.8.2013
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Case No.:4/5/83-ALC1/2013 Party Name:GARGI HUTTENES ALBERTUS PVT. LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00012/AM14/ RLA File :03/94/040/00250/AM13/ Lic.No/Date:0310724978
20.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:59/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00067/AM14/ RLA File :08/24/040/00402/AM13/ Lic.No/Date:0810118630
20.02.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
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Case No.:72/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00080/AM14/ RLA File :08/24/040/00399/AM13/ Lic.No/Date:0810118629
20.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm, as called for, vide E-mail dated 14.6.2013. The case is re-listed for 21.8.2013
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Case No.:73/5/83-ALC1/2013 Party Name:COLORANT LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00081/AM14/ RLA File :08/24/040/00410/AM13/ Lic.No/Date:0810118579
20.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:1/49/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00902/AM13/ RLA File :05/24/040/00431/AM13/ Lic.No/Date:0510346951
21.02.2013

Defer Date:21.08.2013

Decision :D/L dated 4.6.2013 issued by DIPP. The case is re-listed for 21.8.2013.
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Case No.:78/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00086/AM14/ RLA File :08/24/040/00397/AM13/ Lic.No/Date:0810118720
21.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:79/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00087/AM14/ RLA File :08/24/040/00403/AM13/ Lic.No/Date:0810118721
21.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:84/5/83-ALC1/2013 Party Name:GIRDHARS INTERNATIONAL PVT. LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00092/AM14/ RLA File :05/23/040/00484/AM13/ Lic.No/Date:0510346919
21.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide E-mail dated 14.6.2013. The case is re-listed for 21.8.2013
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Case No.:15/5/83-ALC1/2013 Party Name:SABERO ORGANICS GUJARAT LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00023/AM14/ RLA File :03/95/040/00879/AM13/ Lic.No/Date:0310725421
22.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:68/5/83-ALC1/2013 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00076/AM14/ RLA File :05/23/040/00494/AM13/ Lic.No/Date:0510347198
22.02.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
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Case No.:2/49/83-ALC1/2012 Party Name:SOLAR CHEMFERTS PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00903/AM13/ RLA File :03/95/040/00863/AM13/ Lic.No/Date:0310725619
25.02.2013

Defer Date:21.08.2013

Decision :D/L dated 18.4.2013 issued by Deptt. of C&PC(Chem.Div). Re-listed for 21.8.2013.
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Case No.:60/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00068/AM14/ RLA File :08/24/040/00411/AM13/ Lic.No/Date:0810118792
25.02.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
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Case No.:74/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00082/AM14/ RLA File :08/24/040/00415/AM13/ Lic.No/Date:0810118794
25.02.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
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Case No.:82/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00090/AM14/ RLA File :08/24/040/00412/AM13/ Lic.No/Date:0810118793
25.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to C&PC (Chemical Division). The case is re-listed for 21.8.2013.
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Case No.:63/5/83-ALC1/2013 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00071/AM14/ RLA File :05/24/040/00436/AM13/ Lic.No/Date:0510347530
26.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 23.7.2013,  the Committee decided to approve the case, allowing wastage, as per SION A 1569, as under:-
 

Export Item Qty. Import Item Qty.
Single Colour Printed
Books with hard case
(using Thin Opaque 40
GSM Paper)

10,000
Nos.

Thin Opaque 40 GSM - Paper 1.12 Kg/Kg
content of
export product

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:90/5/83-ALC1/2013 Party Name:PARIJAT INDUSTRIES (INDIA) PVT.LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00098/AM14/ RLA File :33/24/040/00014/AM13/ Lic.No/Date:3310025563
26.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/13/2012-Ch-II   dated 11.7.2012,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Clodinafop 15% WP
(Piroxofop-propanyl
(Clodinafop-Propargyl)
15% WP)

 1 Kg 1.R-Hydroxyphenoxy Propionic
Acid
2. 5-Chloro-2,3 difluropyridine
3. Cloquintocet - mexyl

0.114 Kg
 
0.094 Kg
0.038 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:51/5/83-ALC1/2013 Party Name:ASIATIC INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00059/AM14/ RLA File :08/24/040/00404/AM13/ Lic.No/Date:0810118866
27.02.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
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Case No.:65/5/83-ALC1/2013 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00073/AM14/ RLA File :10/24/040/00082/AM13/ Lic.No/Date:1010052633
27.02.2013

Defer Date:21.08.2013

Decision :Re-listed for 21.8.2013 for want of comments from Spice Board.
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Case No.:92/5/83-ALC1/2013 Party Name:RUBAMIN LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00100/AM14/ RLA File :34/24/040/00255/AM13/ Lic.No/Date:3410036283
27.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. The case is re-listed for 21.8.2013.
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Case No.:5/17/83-ALC1/2013 Party Name:INDIA GLYCOLS LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00178/AM14/ RLA File :05/23/040/00482/AM13/ Lic.No/Date:0510347601
27.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
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Case No.:12/5/83-ALC1/2013 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00020/AM14/ RLA File :03/95/040/00927/AM13/ Lic.No/Date:0310726116
28.02.2013

Defer Date:21.08.2013

Decision :Hard copy sent to Deptt. of C&PC(PC.Div) on 31.5.2013. The case is re-listed for 21.8.2013.
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Case No.:28/5/83-ALC1/2013 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00036/AM14/ RLA File :03/94/040/01014/AM13/ Lic.No/Date:0310726108
28.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being forwarded to  Deptt. of C&PC(Chem.Div). The case is re-listed for 21.8.2013.
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Case No.:76/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00084/AM14/ RLA File :08/24/040/00420/AM13/ Lic.No/Date:0810118908
28.02.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:47/5/83-ALC1/2013 Party Name:B & A PACKAGING INDIA LIMITED, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00055/AM14/ RLA File :02/24/040/00185/AM13/ Lic.No/Date:0210187041
01.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
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Case No.:44/5/83-ALC1/2013 Party Name:TASKAR CHEMICALS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00052/AM14/ RLA File :03/95/040/00954/AM13/ Lic.No/Date:0310726621
04.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:29/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00037/AM14/ RLA File :03/94/040/01039/AM13/ Lic.No/Date:0310726785
05.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/19/2013-Ch-II   dated 1.7.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Modified Starches (Polysol
HT, Pre Gel Starches,
Dextrid Starch and CMS-
Flotrol) Modified Starch
with Moisture 9% max.

 1 Kg Native Tapioca Starch (Tapioca
Starch) (for industrial use)
Moisture 14% max. And
Viscosity 42 sec min.

1.04 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:52/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00060/AM14/ RLA File :08/24/040/00422/AM13/ Lic.No/Date:0810119017
05.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data. The case is re-listed for 21.8.2013
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Case No.:75/5/83-ALC1/2013 Party Name:HERBAL SUPPLEMENTS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00083/AM14/ RLA File :10/24/040/00090/AM13/ Lic.No/Date:1010052710
06.03.2013

Defer Date:21.08.2013

Decision : Re-listed for 21.8.2013.
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Case No.:24/5/83-ALC1/2013 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00032/AM14/ RLA File :03/95/040/00825/AM13/ Lic.No/Date:0310727321
07.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 19.7.2013. The case is re-listed for 21.8.2013.
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Case No.:27/5/83-ALC1/2013 Party Name:DUJODWALA PRODUCTS LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00035/AM14/ RLA File :03/94/040/01120/AM11/ Lic.No/Date:0310727328
07.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:33/5/83-ALC1/2013 Party Name:PANAMA PETROCHEM LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00041/AM14/ RLA File :03/95/040/00901/AM13/ Lic.No/Date:0310727299
07.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:37/5/83-ALC1/2013 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00045/AM14/ RLA File :03/95/040/00844/AM13/ Lic.No/Date:0310727317
07.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:38/17/83-ALC1/2013 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00211/AM14/ RLA File :10/24/040/00087/AM13/ Lic.No/Date:1010052725
07.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm, as called for, vide E-mail dated 14.6.2013. The case is re-listed for 21.8.2013
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Case No.:53/5/83-ALC1/2013 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00061/AM14/ RLA File :10/24/040/00086/AM13/ Lic.No/Date:1010052724
07.03.2013

Defer Date:21.08.2013

Decision :Re-listed for 21.8.2013.
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Case No.:41/5/83-ALC1/2013 Party Name:REX TONE INDUSTRIES LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00049/AM14/ RLA File :03/95/040/00984/AM13/ Lic.No/Date:0310727419
08.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L being issued by DIPP. The case is re-listed for 21.8.2013.
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Case No.:70/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00078/AM14/ RLA File :08/24/040/00427/AM13/ Lic.No/Date:0810119168
08.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. The case is re-listed for 21.8.2013.
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Case No.:30/5/83-ALC1/2013 Party Name:D DECOR EXPORTS. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00038/AM14/ RLA File :03/94/040/00967/AM13/ Lic.No/Date:0310727702
11.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:93/17/83-ALC1/2013 Party Name:JELL PHARMACEUTICALS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00266/AM14/ RLA File :03/94/040/00989/AM13/ Lic.No/Date:0310727701
11.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
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Case No.:31/5/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00039/AM14/ RLA File :03/94/040/00977/AM13/ Lic.No/Date:0310727830
12.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 18.7.2013. The case is re-listed for 21.8.2013.
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Case No.:42/5/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00050/AM14/ RLA File :03/95/040/00974/AM13/ Lic.No/Date:0310727826
12.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:50/5/83-ALC1/2013 Party Name:ARHAM PETROCHEM PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00058/AM14/ RLA File :08/24/040/00435/AM13/ Lic.No/Date:0810119294
12.03.2013

Defer Date:21.08.2013

Decision : D/L dated 8.7.2013 issued by Deptt. of C&PC(PC Div).  The case is re-listed for 3.7.2013.
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Case No.:56/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00064/AM14/ RLA File :08/24/040/00429/AM13/ Lic.No/Date:0810119298
12.03.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
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Case No.:58/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00066/AM14/ RLA File :08/24/040/00431/AM13/ Lic.No/Date:0810119297
12.03.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
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Case No.:43/5/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00051/AM14/ RLA File :03/95/040/00674/AM13/ Lic.No/Date:0310727964
13.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:32/5/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00040/AM14/ RLA File :03/94/040/01037/AM13/ Lic.No/Date:0310728283
15.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 10.7.2013. The case is re-listed for 21.8.2013.
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Case No.:55/5/83-ALC1/2013 Party Name:J.D. JONES & CO. PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00063/AM14/ RLA File :02/24/040/00203/AM13/ Lic.No/Date:0210188006
25.03.2013

Defer Date:21.08.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 21.8.2013.
 

91

Case No.:86/17/83-ALC1/2013 Party Name:CALIBRE CHEMICALS PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00259/AM14/ RLA File :03/94/040/00301/AM13/ Lic.No/Date:0310729492
25.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

92

Case No.:85/5/83-ALC1/2013 Party Name:RISHI CHEMICAL WORKS PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00093/AM14/ RLA File :02/24/040/00206/AM13/ Lic.No/Date:0210188050
26.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(PC.Div). The case is re-listed for 21.8.2013.
 

93

Case No.:29/17/83-ALC1/2013 Party Name:ITC LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00202/AM14/ RLA File :09/24/040/00524/AM13/ Lic.No/Date:0910055573
27.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

94

Case No.:30/17/83-ALC1/2013 Party Name:ITC LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00203/AM14/ RLA File :09/24/040/00522/AM13/ Lic.No/Date:0910055576
27.03.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

95

Case No.:3/17/83-ALC1/2013 Party Name:SATYAM POLY PLAST Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00176/AM14/ RLA File :13/24/040/00054/AM13/ Lic.No/Date:1310042625
01.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

96

Case No.:97/17/83-ALC1/2013 Party Name:PANAMA PETROCHEM LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00270/AM14/ RLA File :03/95/040/00982/AM13/ Lic.No/Date:0310729961
01.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

97

Case No.:8/17/83-ALC1/2013 Party Name:SHIV SHAKTI TIMBER INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00181/AM14/ RLA File :09/24/040/00612/AM13/ Lic.No/Date:0910055650
02.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

98

Case No.:71/5/83-ALC1/2013 Party Name:FUSO GLASS INDIA PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00079/AM14/ RLA File :04/24/040/00148/AM13/ Lic.No/Date:0410144670
03.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 21.8.2013.
 

99

Case No.:79/17/83-ALC1/2013 Party Name:K.V.FIRE CHEMICALS (I)PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00252/AM14/ RLA File :03/94/040/00983/AM13/ Lic.No/Date:0310730612
05.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

100

Case No.:80/17/83-ALC1/2013 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00253/AM14/ RLA File :03/94/040/01137/AM13/ Lic.No/Date:0310731053
10.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

101

Case No.:4/17/83-ALC1/2013 Party Name:RUSHABH INVESTMENT PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00177/AM14/ RLA File :31/83/040/00006/AM14/ Lic.No/Date:3110057928
15.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

102

Case No.:6/17/83-ALC1/2013 Party Name:RUSHABH INVESTMENT PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00179/AM14/ RLA File :31/83/040/00007/AM14/ Lic.No/Date:3110057931
16.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

103

Case No.:7/17/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00180/AM14/ RLA File :31/83/040/00202/AM13/ Lic.No/Date:3110057932
16.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

104

Case No.:35/17/83-ALC1/2013 Party Name:NAGARJUNA AGRICHEM LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00208/AM14/ RLA File :09/24/040/00005/AM14/ Lic.No/Date:0910055774
17.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

105

Case No.:37/17/83-ALC1/2013 Party Name:NAGARJUNA AGRICHEM LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00210/AM14/ RLA File :09/24/040/00003/AM14/ Lic.No/Date:0910055775
17.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

106

Case No.:9/17/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00182/AM14/ RLA File :17/24/040/00007/AM14/ Lic.No/Date:1710005291
18.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 
 

107

Case No.:76/17/83-ALC1/2013 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00249/AM14/ RLA File :03/95/040/01038/AM13/ Lic.No/Date:0310731873
18.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

108

Case No.:13/17/83-ALC1/2013 Party Name:BANCO GASKETS (INDIA) LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00186/AM14/ RLA File :34/24/040/00002/AM14/ Lic.No/Date:3410036676
19.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

109

Case No.:1/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00009/AM14/ RLA File :17/24/040/00005/AM14/ Lic.No/Date:1710005295
22.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 29.7.2013. The case is re-listed for 21.8.2013.
 

110

Case No.:2/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00010/AM14/ RLA File :17/24/040/00006/AM14/ Lic.No/Date:1710005296
22.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

111

Case No.:3/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00011/AM14/ RLA File :17/24/040/00008/AM14/ Lic.No/Date:1710005297
22.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent   to  Deptt. of C&PC (Chem.Div) on 29.7.2013. The case is re-listed for 21.8.2013.
 

112

Case No.:15/17/83-ALC1/2013 Party Name:AVERY DENNISON (INDIA) PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00188/AM14/ RLA File :05/23/040/00518/AM13/ Lic.No/Date:0510352078
22.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

113

Case No.:77/17/83-ALC1/2013 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00250/AM14/ RLA File :03/95/040/01041/AM13/ Lic.No/Date:0310732195
22.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

114

Case No.:86/5/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00094/AM14/ RLA File :08/24/040/00025/AM14/ Lic.No/Date:0810120485
23.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
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115

Case No.:16/17/83-ALC1/2013 Party Name:MAHAK DYECHEM INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00189/AM14/ RLA File :08/24/040/00011/AM14/ Lic.No/Date:0810120488
25.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

116

Case No.:17/17/83-ALC1/2013 Party Name:MAHAK DYECHEM INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00190/AM14/ RLA File :08/24/040/00015/AM14/ Lic.No/Date:0810120489
25.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

117

Case No.:18/17/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00191/AM14/ RLA File :08/24/040/00002/AM14/ Lic.No/Date:0810120486
25.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

118

Case No.:19/17/83-ALC1/2013 Party Name:ANKIT INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00192/AM14/ RLA File :08/24/040/00017/AM14/ Lic.No/Date:0810120490
25.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

119

Case No.:78/17/83-ALC1/2013 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00251/AM14/ RLA File :03/95/040/01040/AM13/ Lic.No/Date:0310732635
26.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

120

Case No.:88/17/83-ALC1/2013 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00261/AM14/ RLA File :03/94/040/00011/AM14/ Lic.No/Date:0310732675
26.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 
 

121

Case No.:88/5/83-ALC1/2013 Party Name:JELL PHARMACEUTICALS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00096/AM14/ RLA File :03/94/040/00535/AM13/ Lic.No/Date:0310732741
29.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 10.7.2013. The case is re-listed for 21.8.2013.
 

122

Case No.:52/17/83-ALC1/2013 Party Name:KLJ ORGANIC LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00225/AM14/ RLA File :05/23/040/00003/AM14/ Lic.No/Date:0510352509
29.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

123

Case No.:53/17/83-ALC1/2013 Party Name:PROEC ENERGY LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00226/AM14/ RLA File :05/24/040/00016/AM14/ Lic.No/Date:0510352597
29.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

124

Case No.:87/17/83-ALC1/2013 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00260/AM14/ RLA File :03/94/040/00015/AM14/ Lic.No/Date:0310732719
29.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

125

Case No.:3/13/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00165/AM14/ RLA File :08/24/040/00027/AM14/ Lic.No/Date:0810120549
30.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

126

Case No.:4/13/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00166/AM14/ RLA File :08/24/040/00028/AM14/ Lic.No/Date:0810120550
30.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

127

Case No.:5/13/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00167/AM14/ RLA File :08/24/040/00029/AM14/ Lic.No/Date:0810120551
30.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 
 

128

Case No.:22/17/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00195/AM14/ RLA File :17/24/040/00011/AM14/ Lic.No/Date:1710005304
30.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

129

Case No.:51/17/83-ALC1/2013 Party Name:ASIATIC INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00224/AM14/ RLA File :08/24/040/00018/AM14/ Lic.No/Date:0810120614
30.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

130

Case No.:59/17/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00232/AM14/ RLA File :17/24/040/00012/AM14/ Lic.No/Date:1710005305
30.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

131

Case No.:81/17/83-ALC1/2013 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00254/AM14/ RLA File :03/94/040/00051/AM14/ Lic.No/Date:0310732915
30.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

132

Case No.:83/17/83-ALC1/2013 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00256/AM14/ RLA File :03/94/040/00050/AM14/ Lic.No/Date:0310732912
30.04.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

133

Case No.:56/17/83-ALC1/2013 Party Name:UNIVERSAL OLEORESINS Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00229/AM14/ RLA File :10/24/040/00068/AM13/ Lic.No/Date:1010053321
02.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

134

Case No.:1/9/83-ALC1/2013 Party Name:JK MASTER BATCH PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00157/AM14/ RLA File :05/23/040/00030/AM14/ Lic.No/Date:0510353100
03.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

135

Case No.:55/17/83-ALC1/2013 Party Name:CHARMINAR JOINTINGS PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00228/AM14/ RLA File :05/23/040/00027/AM14/ Lic.No/Date:0510353097
03.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

136

Case No.:57/17/83-ALC1/2013 Party Name:DEEPAK NITRITE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00230/AM14/ RLA File :34/24/040/00293/AM13/ Lic.No/Date:3410036766
03.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

137

Case No.:25/17/83-ALC1/2013 Party Name:PERFECT COLOURANTS AND PLASTICS PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00198/AM14/ RLA File :34/24/040/00025/AM14/ Lic.No/Date:3410036804
07.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

138

Case No.:33/17/83-ALC1/2013 Party Name:DEEPAK NITRITE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00206/AM14/ RLA File :34/24/040/00315/AM13/ Lic.No/Date:3410036798
07.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

139

Case No.:36/17/83-ALC1/2013 Party Name:DEEPAK NITRITE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00209/AM14/ RLA File :34/24/040/00291/AM13/ Lic.No/Date:3410036797
07.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

140

Case No.:46/17/83-ALC1/2013 Party Name:ASIATIC INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00219/AM14/ RLA File :08/24/040/00041/AM14/ Lic.No/Date:0810120821
07.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

141

Case No.:74/17/83-ALC1/2013 Party Name:MICRO INKS LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00247/AM14/ RLA File :03/95/040/00093/AM14/ Lic.No/Date:0310733803
09.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

142

Case No.:28/17/83-ALC1/2013 Party Name:CHEMCON SPECIALITY CHEMICALS P LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00201/AM14/ RLA File :34/24/040/00012/AM14/ Lic.No/Date:3410036839
10.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

143

Case No.:49/17/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00222/AM14/ RLA File :08/24/040/00022/AM14/ Lic.No/Date:0810120969
10.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

144

Case No.:54/17/83-ALC1/2013 Party Name:ATLANTIC CARE CHEMICALS Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00227/AM14/ RLA File :10/24/040/00004/AM14/ Lic.No/Date:1010053406
10.05.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/24/2012-Ch-II   dated 12.11.2012,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Bio Bright 02 (Oxy Bright)  1 Kg Sodium Per Carbonate 0.750 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:72/17/83-ALC1/2013 Party Name:BEE CHEMS Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Added

HQ File :01/83/050/00245/AM14/ RLA File :06/24/040/00006/AM14/ Lic.No/Date:0610031939
10.05.2013

Defer Date:

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

146

Case No.:73/17/83-ALC1/2013 Party Name:BEE CHEMS Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00246/AM14/ RLA File :06/24/040/00005/AM14/ Lic.No/Date:0610031938
10.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

147

Case No.:84/17/83-ALC1/2013 Party Name:ROSSARI BIOTECH LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00257/AM14/ RLA File :03/95/040/00104/AM14/ Lic.No/Date:0310734026
10.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

148

Case No.:50/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00223/AM14/ RLA File :05/23/040/00033/AM14/ Lic.No/Date:0510353883
13.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

149

Case No.:89/17/83-ALC1/2013 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00262/AM14/ RLA File :03/94/040/01114/AM13/ Lic.No/Date:0310734152
13.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

150

Case No.:90/17/83-ALC1/2013 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00263/AM14/ RLA File :03/94/040/00084/AM14/ Lic.No/Date:0310734143
13.05.2013

Defer Date:21.08.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 21.8.2013
 

151

Case No.:2/17/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00175/AM14/ RLA File :31/83/040/00215/AM13/ Lic.No/Date:3110058324
14.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 
 

152

Case No.:11/17/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00184/AM14/ RLA File :08/24/040/00049/AM14/ Lic.No/Date:0810121064
14.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

153

Case No.:42/17/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00215/AM14/ RLA File :10/24/040/00096/AM13/ Lic.No/Date:1010053440
14.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

154

Case No.:43/17/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00216/AM14/ RLA File :10/24/040/00098/AM13/ Lic.No/Date:1010053441
14.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Spices Board. The case is re-listed for 4.9.2013.
 

155

Case No.:91/17/83-ALC1/2013 Party Name:ASHA PENN COLOR PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00264/AM14/ RLA File :03/94/040/00041/AM14/ Lic.No/Date:0310734286
14.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Deptt. of C&PC(PC.Div). The case is re-listed for 4.9.2013.
 

156

Case No.:12/17/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00185/AM14/ RLA File :08/24/040/00039/AM14/ Lic.No/Date:0810121119
15.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

157

Case No.:47/17/83-ALC1/2013 Party Name:MARUTI MULTICHEM PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00220/AM14/ RLA File :08/24/040/00048/AM14/ Lic.No/Date:0810121118
15.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

158

Case No.:96/17/83-ALC1/2013 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00269/AM14/ RLA File :03/95/040/01024/AM13/ Lic.No/Date:0310734465
15.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 23.7.2013. The case is re-listed for 4.9.2013.
 

159

Case No.:10/17/83-ALC1/2013 Party Name:SHITAL INDUSTRIES PVT.LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00183/AM14/ RLA File :08/24/040/00050/AM14/ Lic.No/Date:0810121185
16.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

160

Case No.:75/17/83-ALC1/2013 Party Name:REX TONE INDUSTRIES LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00248/AM14/ RLA File :03/95/040/00121/AM14/ Lic.No/Date:0310734628
16.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

161

Case No.:82/17/83-ALC1/2013 Party Name:SUNSHIELD CHEMICALS LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00255/AM14/ RLA File :03/95/040/00116/AM14/ Lic.No/Date:0310734633
16.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

162

Case No.:92/17/83-ALC1/2013 Party Name:CROPNOSYS (INDIA) PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00265/AM14/ RLA File :03/94/040/00097/AM14/ Lic.No/Date:0310734662
16.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

163

Case No.:39/17/83-ALC1/2013 Party Name:SAERTEX INDIA PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00212/AM14/ RLA File :31/83/040/00022/AM14/ Lic.No/Date:3110058394
17.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

164

Case No.:40/17/83-ALC1/2013 Party Name:SAERTEX INDIA PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00213/AM14/ RLA File :31/83/040/00021/AM14/ Lic.No/Date:3110058393
17.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

165

Case No.:45/17/83-ALC1/2013 Party Name:ASIATIC INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00218/AM14/ RLA File :08/24/040/00062/AM14/ Lic.No/Date:0810121195
17.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

166

Case No.:23/17/83-ALC1/2013 Party Name:MAHAK DYECHEM INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00196/AM14/ RLA File :08/24/040/00065/AM14/ Lic.No/Date:0810121258
20.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

Case No.:85/17/83-ALC1/2013 Party Name:OMNI IMPEX PRIVATE LIMITED., Meet No/Date:17/83-ALC1/2013 Status:Case Deferred
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24.07.2013
HQ File :01/83/050/00258/AM14/ RLA File :03/95/040/00137/AM14/ Lic.No/Date:0310734933

20.05.2013
Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

168

Case No.:95/17/83-ALC1/2013 Party Name:AIMCO PESTICIDES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00268/AM14/ RLA File :03/94/040/00124/AM14/ Lic.No/Date:0310735095
21.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

169

Case No.:2/9/83-ALC1/2013 Party Name:KUTCH CHEMICAL INDUSTRIES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00158/AM14/ RLA File :34/24/040/00036/AM14/ Lic.No/Date:3410036955
22.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

170

Case No.:1/17/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Approved

HQ File :01/83/050/00174/AM14/ RLA File :31/83/040/00011/AM14/ Lic.No/Date:3110058421
22.05.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/9/2010-Ch-II   dated 26.10.2012,  the Committee decided to approve the case  on repeat basis as under :-
 

Export Item Qty. Import Item Qty.
Thiamethoxam 20% +
Chlorantraniliprole 10% SC

 1 Kg 1. Thiamethoxam Tech. (100%)
2. Chlorantraniliprole Tech.
(100%)
3. Tetra Sodium Pyro Phosphate
4. Rhodopol 23

0.204 Kg
0.102 Kg
 
0.0003 Kg
 
0.005 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

171

Case No.:14/17/83-ALC1/2013 Party Name:PETROGEL(I)P.LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00187/AM14/ RLA File :04/24/040/00024/AM14/ Lic.No/Date:0410146432
22.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

172

Case No.:24/17/83-ALC1/2013 Party Name:MCFILLS ENTERPRISES P LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00197/AM14/ RLA File :08/24/040/00060/AM14/ Lic.No/Date:0810121307
22.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

173

Case No.:34/17/83-ALC1/2013 Party Name:MCFILLS ENTERPRISES P LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00207/AM14/ RLA File :08/24/040/00077/AM14/ Lic.No/Date:0810121306
22.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case forsix weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

174

Case No.:48/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00221/AM14/ RLA File :05/23/040/00046/AM14/ Lic.No/Date:0510354795
22.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

175

Case No.:94/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00267/AM14/ RLA File :03/94/040/00018/AM14/ Lic.No/Date:0310735294
22.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

176

Case No.:100/17/83-ALC1/2013 Party Name:OMNI IMPEX PRIVATE LIMITED., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00273/AM14/ RLA File :03/95/040/00138/AM14/ Lic.No/Date:0310735258
22.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

177

Case No.:20/17/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00193/AM14/ RLA File :10/24/040/00006/AM14/ Lic.No/Date:1010053532
23.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

178

Case No.:21/17/83-ALC1/2013 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00194/AM14/ RLA File :10/24/040/00007/AM14/ Lic.No/Date:1010053533
23.05.2013

Defer Date:04.09.2014

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

179

Case No.:27/17/83-ALC1/2013 Party Name:MARUTI MULTICHEM PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00200/AM14/ RLA File :08/24/040/00074/AM14/ Lic.No/Date:0810121378
24.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

180

Case No.:26/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00199/AM14/ RLA File :05/23/040/00064/AM14/ Lic.No/Date:0510355507
29.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

181

Case No.:32/17/83-ALC1/2013 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00205/AM14/ RLA File :05/24/040/00055/AM14/ Lic.No/Date:0510355647
30.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

182

Case No.:31/17/83-ALC1/2013 Party Name:FIRE SAFETY DEVICES PVT. LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00204/AM14/ RLA File :05/23/040/00074/AM14/ Lic.No/Date:0510355906
31.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

183

Case No.:41/17/83-ALC1/2013 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00214/AM14/ RLA File :10/24/040/00008/AM14/ Lic.No/Date:1010053636
31.05.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Spices Board. The case is re-listed for 4.9.2013.
 

184

Case No.:99/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00272/AM14/ RLA File :03/94/040/00163/AM14/ Lic.No/Date:0310736375
03.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

185

Case No.:66/17/83-ALC1/2013 Party Name:RUBAMIN LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00239/AM14/ RLA File :34/24/040/00314/AM13/ Lic.No/Date:3410037052
05.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

186

Case No.:67/17/83-ALC1/2013 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00240/AM14/ RLA File :10/24/040/00010/AM14/ Lic.No/Date:1010053685
05.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

187

Case No.:68/17/83-ALC1/2013 Party Name:INTECH PHARMA PVT. LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00241/AM14/ RLA File :05/23/040/00083/AM14/ Lic.No/Date:0510356350
05.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

188

Case No.:58/17/83-ALC1/2013 Party Name:BIC AUTO PVT.LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00231/AM14/ RLA File :05/23/040/00073/AM14/ Lic.No/Date:0510356373
06.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent and is being sent to DIPP. The case is re-listed for 4.9.2013.
 

189

Case No.:60/17/83-ALC1/2013 Party Name:J K PARAS POLYCOATS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00233/AM14/ RLA File :05/23/040/00048/AM14/ Lic.No/Date:0510356380
06.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

190

Case No.:65/17/83-ALC1/2013 Party Name:MATANGI INDUSTRIES Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00238/AM14/ RLA File :08/24/040/00328/AM13/ Lic.No/Date:0810121747
06.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

191

Case No.:62/17/83-ALC1/2013 Party Name:INDO COLCHEM LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00235/AM14/ RLA File :08/24/040/00067/AM14/ Lic.No/Date:0810121916
13.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

192

Case No.:63/17/83-ALC1/2013 Party Name:INDO COLCHEM LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00236/AM14/ RLA File :08/24/040/00068/AM14/ Lic.No/Date:0810121917
13.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

193

Case No.:64/17/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00237/AM14/ RLA File :08/24/040/00101/AM14/ Lic.No/Date:0810121915
13.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and is being sent to Department of C&PC(Chem.Div). The case is re-listed for 4.9.2013.
 

194

Case No.:2/13/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00164/AM14/ RLA File :03/95/040/00181/AM14/ Lic.No/Date:0310737723
14.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

195

Case No.:6/13/83-ALC1/2013 Party Name:PRAKASH CHEMICALS INTERNATIONAL PVT. LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00168/AM14/ RLA File :34/24/040/00046/AM14/ Lic.No/Date:3410037126
17.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

196

Case No.:44/17/83-ALC1/2013 Party Name:ALOK MASTERBATCHES LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00217/AM14/ RLA File :05/23/040/00047/AM14/ Lic.No/Date:0510357234
17.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

197

Case No.:98/17/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00271/AM14/ RLA File :03/94/040/00180/AM14/ Lic.No/Date:0310738031
18.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

198

Case No.:101/17/83-ALC1/2013 Party Name:STAHL INDIA PVT LTD Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Added

HQ File :01/83/050/00274/AM14/ RLA File :04/24/040/00029/AM14/ Lic.No/Date:0410147325
20.06.2013

Defer Date:

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

199

Case No.:61/17/83-ALC1/2013 Party Name:ADVANCE HOME AND PERSONAL CARE LTD. Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00234/AM14/ RLA File :05/23/040/00103/AM14/ Lic.No/Date:0510357858
21.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

200

Case No.:69/17/83-ALC1/2013 Party Name:INTECH PHARMA PVT. LTD., Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00242/AM14/ RLA File :05/23/040/00104/AM14/ Lic.No/Date:0510357871
21.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

201

Case No.:70/17/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00243/AM14/ RLA File :05/23/040/00097/AM14/ Lic.No/Date:0510357867
21.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013
 

202

Case No.:71/17/83-ALC1/2013 Party Name:MASTURLAL PRIVATE LIMITED Meet No/Date:17/83-ALC1/2013
24.07.2013

Status:Case Deferred

HQ File :01/83/050/00244/AM14/ RLA File :07/24/040/00095/AM14/ Lic.No/Date:0710096319
28.06.2013

Defer Date:04.09.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for six weeks for want of hard copy of application from RLA and firm. The case is re-listed for 4.9.2013

  
  
Date: 12.08.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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